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Promotion from State Serricea to 
All India Services

*816. Shri Harish Chandra Mathur:
Will the Minister of Home Attain be 
pleased to state:

(a) what procedure is followed in 
selecting State Service personnel for 
promotion to the All India Services; 
and

(b) whether different procedures are 
adopted for different States and also 
from year to year?

The Minister of Home Affairs (Shri 
G. B. Pant): (a) Selections are made 
in accordance with the provisions of 
Indian Administrative Service 
(Appointment by Promotion) Regula
tions, 1955, Indian Administrative Ser
vice (Appointment by Selection) 
Regulations, 1955, and Indian Police 
Service (Appointment by Promotion) 
Regulations, 1955.

(b) No.
UntoQchabillty

*817. Shri Siddiah: Will the Minis
ter of Home Affairs be pleased to 
state:
(m) the nuneg at the States and 

Union Territories that have agreed to

maintain lists of villages w herr 
untouchability is practised;

(b) whether they have sent the lists^ 
and

(c) if so, whether a copy of the same 
will be laid on the Table?

The Deputy Minister of Home Affairs 
(Shrimatl Alva): (a) The following 
State Govemments|Union Territories 
are maintaining such lists:—

Andhra Pradesh, Bihar, Madhya 
Pradesh, Madras, Mysore. 
Orissa, Punjab, Rajasthan*- 
Himachal Pradesh.

(b) No.
(c) Does not arise.

Import of Kerosene Oil

J Shri Panigrahi:
***• \S h r l  D. C. Sharma:

Will the Minister of Steel, Mines aaC 
Fuel be pleased to refer to the reply 
given to Short Notice Question No. 1 
on the 10th February, 1959 and lay a 
statement showing:

(a) the amount of special additional 
allotment of foreign exchange that has 
been made available to the Oil Com
panies country-wise for importing. 
Kerosene Oil;

(b) whether the Oil Companies have 
arranged for the additional import of 
Kerosene against this additional allo
cation;

(c) if so, the amount of additional' 
Kerosene Oil actually imported by the 
Oil Companies (company-wise) to- 
meet the crisis;

(d) what increase has been effected 
in the off-take from the stocks that 
are already in the country and how 
the off-take has been distributed i 
among different States;

(e) whether Government haver 
already made any probe as to why the? 
market prices were increased;




